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Shri Surendranath Dwivedy: They
have given no dividends also.

Shri Kanungo: I have already re-
plied to the question which has been
posed by Shri Asoka Mehta. I have
replied specifically that it was ne
cffence under the Companies Act,
Prima facie.

Shri Asoka Mehta: Does it mean
that in future any company that is
making a loss will be free to make any
contribution it likes to any political
party, and the Company Law Admi-
n'stration will not interfere?

Shri Kanungo: No, the fact is that
the company did not make any losses
at that time.

Shrj Surendranath Dwivedy: Is it
not a fact that the Chief Minister of
Orissa stated that a loss was shown
in order to avoid taxes? Is that not a
fact? If not, let the hon. Minister
contradict it.

Shri Kanungo: I have not got the
statement which my hon, friend is
quoting.

Shri Mahanty: I want to kioow
whether there is any substantive law
in this country to prohibit a private
company from making contribution to
political funds. Secondly, I would ‘ike
to know whether the Director of In-
dustries, Orissa Government, . .
(Interruptions). This kind of bambo-
ozling is not proper. I am not going
to yield to this kind of bamboozling.
I seek your protection, Sir, (Inter-
ruptions).

Shri Kanungoe: Th: law is stated in
the Companies Act.

Shri Mahanty: 1 wouid like to
know. It is no good misleading the
House. (Interruptions) I am not go-
ing to yield to this kind of bamboozl-
ing.

Mr. Speaker: Will the hon. Mem-

ber resume his seat or not? I shall
now proceed to the next question.

I am really sorry. I have been very
indulgent to the Opposition. This is
not the way in which they should be-
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have, When they say something they
want that others must keep quiet, but
whnen some other Member rises, (ney
start interrupting. I find that a kind
of impatience is exhibited in this
House. I do not know how they be-
have in this manner. Tney must be
parliamentarians first and then any-
thing else. It is very wrong to inter-
rupt in this manner. Why should
they lose their patience in this man-
ner as if the whole thing is going to
depend only on Rs. 1 lakh or Rs. 2
lakhs? I do not want the hon. Minis-
ter to answer a hypotheticul question
whether it is open to a company to
make contribution or not.

At the fag end of the session, I am
afraid that hon. Members are a little
impatient to go home.

Now, next question.

Trial o Li. Col. Bhattacharya in
Pakistan
S.N.Q. 4. Shri N. R. Muniswamy:
Will the Prime Minister be pleased
to state:

(a) whether it is a fact that after
commencing the trial in Dacca against
Lt. Col. G. L. Bhattacharya, an Indian
Army Officer standing charge of
espionage, the public proseculor's
suggestion was upheld by the Presid-
ing Officer of the Special Military
Court to hold the proceedings in
camera;

(b) whether all documents and
necessary facilities have been given to
the accused by the Pakistan Govern-
ment; and

(c) whether Government of India
suo moto propose to send an Indian
lawyer or any barrister to defend
Lt. Col, Bhattacharya?

The Deputy Minister of
Affairs (Shrimati Lakshmi
(a) Yse, Sir.

External
Menon):

(b) We have seen newspaper re-
ports to the effect that the Defence
Counsel provided by Pakistan, sub-
mitted to the Special Military Court
in Dacca on 31st August, 1961, that he,
the Defence Counsel, had taken charge
c{ the case on August 25th, and had
not been able to prepare the defence.
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It is reported that two-weeks ad-
journment asked for, was not aliow-
ed by the Military Court.

(c) The family of Lt. Col. Bhatiia-
charya has engaged an Indian lawyer
to conduct his defence.

Shri N. R. Muniswamy: May 1
know whether it is a fact that a pre-
liminary issue was raised questioning
the jurisdiction of the Military Court
inasmuch as this Indian officer was
forcibily abducted from Indian terri-
tory, and in case the verdicate is
against this issue, do Government pro-
pose to refer the matter to the In-
ternational Court as this is a matler
within the jurisdiction of the Court?

Shrimati Lakshmi Menon: No, Sir.

Shri N. R, Muniswamy: May 1
know whether there are provisions in
international law to take retaliatory
steps and adopt reprisals to circum-
vent the barbarious methods adopted
by the Pakistan Government?

The Minister of Law (Shri A. K,
Sen): It is well known what repri-
sals mean. But this Government co
not favour the adoption of reprisals
as a method of solving these interna-
tional disputes.

Shri N. R, Muniswamy: May I
know whether the entire expenditure
incurred in connection with the de-
fence of this particular individual is
to be borne by the family members
of the individual or by Government?

Shri A. K Sen: It is a matter
between those who have engaged the
lawyers from India and members of
Col. Bhattacharya’s family. The
Government are not taking any part
in the matter of engagement of coun-
sel by the members of Col. Bhatta-
charya's family.

Shri N. R, Muniswamy: Was he in

service or had he retired when he was
abducted from Indian territory?

Shri A. K Sen: He was in the ser-
vice—military service—of the Govern-
ment of Indis

Shri Kasliwal: The Foreign Secre-
tary of Pakistan has recently made a
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statement to the effect that the in-
camera trial is being held at the
request of Col. Bhattacharya? May 1
know how far this is true?

Shri A. K. Sen: How are we to ans-
wer this?

Shrimati Lakshmi Menon: The
matter of the trial in camera came to
our notice when the prosecution ask-
ed for trial to be conducted in camera
We had no other means of ascertain-
ing it, although the Pakistan authori-
ties say that Col, Bhattacharya had
requested for it on the 18th August.
The House is aware that at no time
was our Deputy High Commissioner
given ap opportunity to meet Col.
Bhattacharya alone ip privacy or dis-
cuss any of the matters relating to the
trial.

Shri Mohammed Imam: If 1T
remember aright, the Prime Minister
stated in the course of his statement
that Col. Bhattacharya had retired . .

Shrimati Lakshmi Menon: It was
corrected later.

Mr. Speaker; There is no good re-
ferring to this. It was subsequently
corrected and it was said that he was
still in the service of the Government
of India.

Shri Ranga: In view of the fact
of this admission or statement that
Col. Bhattacharya was in the service
of our Government on the day that he
was arrested and he himself has dis-
claimed any intention of spying or
anything of that kind from our side
in regard to Pakistan, why is it that
the Government of India have not
taken up the responsibility of de-
fending him and providing the legal
assistance when the Colonel himself
needed it and the Pakistan Govern-
ment was prepared to allow that assis-
tance to him? What is it that pre-
vents Governments from doing this? Is
international law or anything else
coming in the way?

Mr. Speaker: Why should it be left
to the members of his family and not
be taken by the Government them-

selves so that better defence might be
?
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Shrimati Lakshmi Menon: This
question was answered in Parliament
once before. We said that Col, Bhat-
tacharya was apprehended in our ter-
ritory which was illegally violated by
Pakistan.

Shri Frank Anthony: All the more
reason why Government should de-
fend him.

Shrimati Lakshmi Menon: It was
said that Pakistan had trespassed in-
to our territory and sovereignty, and
then he was abducted and kept in de-
tention for four months. Our Deputy
High Commissioner was not allowed
to see him in private. He was inter-
viewed in the presence of officers of
the other side, and we were prevent-
ed from asking him anything except
about his health,

Certainly, we do not acknowledge
the jurisdicition of the Pakistan court
in this regard, because the whoie pro-
cedure was wrong. There was no
procedure at all, if you ask me. A
person was taken away from our ter-
ritory and is being tried by a military
court without our knowing what the
charges are and without our having
any opportunity of finding out what
the charges are.

Several Hon. Members 7r0ose—

Mr. Speaker: Next Question. The
Question Hour can be used only to
elicit information. Hon. Mem-
bers want Government to take
this case to the International
Court of Justice or to the UNO. That
was one question that was put. Then
it was asked why reprisals should not
be adopted. The hon Ministers have
answered all this. Furthermore, Col.
Bhattacharya is being defended. No
access was given to our Deputy High
Commissioner who went there. He
was informed of nothing.

So far as this matter is concerned,
this is all that I can allow. If hon.
Members want Government to take
any further steps, the Question Hour
cannot be utilised for that.

Shrimati Renu Chakravartty: We
want to know what they propose fo
do about it.
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Mr. Speaker: Somebody is defend-
mg him.

Next question.
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The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) and (b). The attention of the
Government has been drawn to the
news item appearing in the Assam
Tribune dated the 28th August, 1961,
where it is mentioned inter alia that
in a letter addressed to Shrj Sashi-
meren Aier, Dr. Ao had stated that
the hostiles were shadowing him at
all times and that he did not know
what might happen to him,





